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CORAM-HON’RLE SHRI R.R.K. VEDRI | VICE CHATRMAN
HON’BLE SHRI SHANKAR PRASAD, MEMBER{A)
G.R.RBagriva,
Director General{Suh),
Wegtern Railway,
Churchgate ... Applicant
By Advocate Shri G.5.Walia
V/s.
i, lUnion of India, through
General Manager,
Wegstarn Railway,
Head Quarters Office,
Churchgate,
Mumbai - 400 020.
2. The Secretary,
Railwayvy Board,
Ministry of Railwavs,
@. Ra2il Bhavan,
/ New Delhi. ... Respondents
Ry avnc te Shri V.5.Masurkar
{ORAL Y (ORDFR)
Par Shri Justice R.R.K.Trivedi, Vice Chairman
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~ the adverse
dated 15/7/
compulsoril

have heard &hri G.5.Walia faor Applicant
r, far regpondants. By this GA, anb

remarks as conveved to the applicant vi

1948 Tt 1is not disputed that applican
atired from service on 21/9/99% and appl

the aforesaid erér in Jaipur Bench of this

nanding hafore Jainur Bench, 1in  our opinion the
regarding legality of the adverss remark may alsn he
in the same QA
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The oounsel for applicsnt has submitted that this OA maEry

drawn with liberty to
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e OA in which the
arder of compulsory retiremant has heen challengad in the QA

hefore the Jaipur Ranch of this Tribunal. It is made clear that
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Timitation shall not come in the way of the applicant
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